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STATEMENT 

S.No. Name of State/ Approximate percentage 
Union Territories of electors who have 

been supplied with defect 
free identity cards --- 

1. Andhra Pradesh 

2 .  Arunachal Pradesh 

3. Assarn 
4 Bihar 

5 Goa 

6 Gujarat 

7 Haryana 

8 Hirnachal Pradesh 

9 .  Jamrnu B Kashmlr 

10 Karnataka 

11. Kerala 

12. Madhya Pradesh 
13 Maharashtra 

14  Manlpur 

15 Meghalaya 

16 M ~ z o r a m  

17 Nagaland 

1 R Orlssa 

19 Punjab 

20 Rajasthan 

21 Slkklm 

22 Tarriil Nadu 

23 Trlpura 

24 Uttar Pradestl 

. 5  West Bengal 

U N / O N  TERRITDRIES  

1. Andanian K Nicobar Isrands 

2 Chandigart i  

3 Dadra B Nagiir Havell 

4 Daman & Diu 

5 D e l h ~  

6 Lakshadweep 

7 Pondicherry 

N I I 
5 7 *io 

N I I 
129b 

5 1  % 

6 6 % 

7 9 9 0  
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1 s o *  

83'0 

62'0 

31'0 

43'0 
6 1 O v  

R e " >  
84'0 
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Scheme hns no1 been extended to .lammu 8 hashnllr 

Submiss ion  of B.E.F. Statements 

323 SHRI SRIBALLAV PANIGRAHI Will the 
Mlnlster of FINANCE b e  ploased to state 

(a)  whether 11 IS mandatory on the part ot banks 
and other authorised torex d ~ n l e r s ~ a g e n t s  to submit 
Bill of  Entry Form statement to RRI periodically. 

(b) if so,  the details of such B E .F  statements 
during the last two years against the remittances of 
which goods have not been received w i th~n  a p e r ~ o d  
of three months, six months, and one year and the 
value thereof in terms of rupees; and 

(c)  the action taken or proposed to be taken 
agalnst the defaulting banks for not subrnlttlng the 
statements? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI P. CHIDAMBARAM) (a)  
Yes, Sir. 

(b)  The lnforrnatlon is belng collected and shall 
be placed on the Table of the House. 

( c )  RBI  takes up the mat ter  w i th  defaulting 
Importers and In case evidence of import is not 
submitted, the matter IS reported to  Enforcement 
D~rectorate in the case of Importer other than publlc 
sector undertakings In the case of PSUsIGovernrnent 
Depar tments  the  i ssue  1s p u r s u e d  w i th  Ch ie f  
Execut !ve of the concerned  P S U I a d m i n i s t r a t ~ v e  
Mlnistry concerned 

Funct ion ing of Impor ted Sh ips  

324 SHRI JAI PRAKASH AGARWAL W ~ l l  the 
M ~ n ~ s t e r  ot SURFACE TRANSPORT b e  pleased to 
state 

f a 1  whether the Government have procured some 
foreigr: sh~ps  during the last three years, 

ib :  11 so the cornpanles trom which these shlps 
we!e procured and the total expenditure incurred 
!b~ereon 

( c )  whe ther  t h e s e  sh lps  a r e  f u n c t l o n l n g  
sat~sfactorrly 

(d l  11 so. the details thereof and ~f not,  the reasons 
therefor. 

(e i  whether the Government have detected any 
irregularltles In procurement of these ships, and 

( t i  it so .  the details thereot? 

THE MINISTER OF SURFACE TRANSPORT 
(SHRl T G .  VENKATRAMAN) . ( a \  to ( f !  According to 
the Merchant Shlpplng Act.  1958,  thls Mlnistry IS 

prlmarlly concerned with sea-gclng Mercantile Shlps 
exceeding 15 tons net The Government of India have 
not procured any such ships durlng the last three 
years However. the Shlpping Corporation of l n d ~ a  a 
Publlc Sector Undertaking have acquired 11 such 
s h ~ p s  costlng US $491 50 million trom abroad durlng 
the last three years as per enc losed S t a t e m e n !  
These  s h ~ p s  are repor ted  to b e  functioning 
satistactor~ly 
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STATEMENT 

Vessels Acquired by the SCI  during 
the last three years 

S.No. Name of the Vessel Seller Pr ice 

1993 

1.  Rabindernath Tagore 

2 .  Lal Bahadur Shastri 

3 ,  lndira Gandhi 

1994 

1 .  B.C. Chaterjee 

2 .  Rajiv Gandhi 

3 .  Ankleshwar 

4 .  Gamdhar 

1995 

1 .  Maharaja Agrasen . 
2.  Julelal  

3 .  Gurau Gobind Singh 

4 .  Basveshwara 

Mls 

MIS 

MIS 

Mis 

M/s 

MIS 

MIS 

M s 

MIS 

M 1s 

Mis 

Daewoo Corporation, Korea 

Hyundai Heavy Industries, Korea 

Hyundai Heavy Industries, Korea 

Daewoo Corporation. Korea 

Hyunda~ Heavy Industries. Korea 

Samsuang Corporatlon. Korea 

Samsuang Corporatlon. Korea 

Hyundai Heavy Induslrtes. Korea 

SDS Shipping, Norway 

Hyundai Heavy lndustr les Korea 

Sovcharl. Switzerland 

(US S in  mlllion) 

Total - - m. 

491  50 

Sodhani  Committee 

325.  SHRl MANIKRAO HODLYA GAVlT Will 
the Minster of FINANCE be pleased to state 

(a)  whether the Government have approved some 
of the recommendat~ons of the Sodhanl Committee 
on Investment from non-resident lndlans overseas 
bodies. corporate bodies and persons of l nd~an  orlgln 
particularly to bolster portfol~o Investments, and 

!t) 11 so,  the details regarding the new guldel~nes 
followed In t h ~ s  regard? 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS fSHRI P CHIDAMBARAM) fa j  
and fb ) .  A Worklng Group se! up by the Reserve 
Bank of l n d ~ a  (RBI) to look Into the various schemes 
and Incentives available to Non-Resident I n d ~ a n s  
fNRls) submitted ~ t s  recommendat~ons to RBI In May. 
1495  The recommendatrons Include revamping of 
the existing investment schemes w ~ t h  reference to 
their relevance In the liberallsed ecenomy and steps 
towards s i m p l ~ f i c a t ~ o n  of approva l  p r o c e d u r e s .  
Government has considered and concurred w ~ t h  a 
number of these recommendations whlch have been 
o p e r a t ~ o n a l ~ s e d  by  R B I  as  p e r  the  S t a t e m e n t  
attached. 

STATEMENT 

General Perm~ssion to OCBs for sale of shares 
acqulred under por t fo l~o Investment schemes, 

General Perm~ssion for sale of shares by NRls l  
OCBs acqulred on repatnat ion bas ls  under  
dlrect Investment schemes prov ided sale 1s 
through recogn~sed Stock Exchange 

S l m p l ~ f ~ c a t ~ o n  of the procedure for grant of fmal 
permlsslon for ~ssuelexpor l  of shares to NRls 

General permlsslon to NRls for subscription to 
the Memorandum and Artlcless of Assoclatlon 
of lnd~an companles, (wh~ch earher covered only 
companles engaged In lndustrlal act~vlt les),  has 
been extended to all cornpanles i r respecl~ve of 
the actlvlty undertaken by the company. 

Easing of formallties for opeinng Non-Resident 
Ordlnary (NRO) Account 

D l s p e n s a t l o n  of t h e  r e q u i r e m e n t  of p r i o r  
pe rmlss lon  by  R B I  for  remittance of s a l e  
proceeds of shares (net of taxes) l o  ollsot loans 
raised abroad on securlty of shares of Indian 
comapnles. 

Permission l o  Author lsed Dealers (ADr )  to 
exlend rupee loans to NRls tor acquisition of 
resldontlal houses in  lndla con lo rm~ng to the 


